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AIIDlTlUIAl~ BElCH AT ALlNIABAD 

••••• 
AllAh.&lad ' Da tad tbis .L4tb d., of Fflbrua"Y , 1997 

OE'1ginal Application No.ll42 of 1994 

p1atrict ; Jbanai 

Abdul Ma zeed !Olan son of ChaDd Kh•n, 
Resident of H.N 40, Rei ka Taziya 
poUce station kotwali, Jhansi, 
Oistrict.Jhansi. 

(By sri RP Tiwari • Advocate) 

l. 

3. 

(By 

• • • • 
Versus 

union of lndi• through 
Gen•r•l Man•ger (Central Railway) 
Bo--"ilV v. T. 

Chief securi~ Officer, 
(Central Rllilw.,-) 
BoQabay V. T. 

se.urity Officer, 
(Gentral Railway), R.P.F., 
Jhansi. 

sri Prashant Mathur, Acivocate) 

.Applicant 

• • • j Respondents 

ORQER (Q r I 1) 

By tl~n'Qli ME.. ~. Aal ~~gti. 6. & 

The applicant in this case ~as involved in a 
~ 

• 

-

• 

.. . 

Crimina l Case uncier section 3 of 1\.P,U.P. Act. wring 

the pendency of the crimin•l proceedings. be retired 

• • • 

from service on 28-2-1987- The responaents did not 

grant him any pensianary benefits~ S~seo,uently, the 

applicant was acquitted in tbe criminal case by the 

judgemen~ and order d~ted 17-6.93. In these circum$t4 nces 

this app1ica1ion has been filed seeking reliefs couched 

in ~ very general terms for a direction to the responaents 

to pilf all tho claims of the applicant with full interest. 
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have filed a ~ounter affid•vit 

in ~hich it has been .stateQ that since at the ti•• of 

retiranent of the applicant criminal pr~eedings were 

pending .against bim, the entire settlement benefits were 

withheld by the Rail\1\ay Administration. However, 

immediately on finalisation of the proceedings the 

responaents have released tho withheld amount to the 

applicant details of which have ••en indicated at 

Para a of the counter affidavit. 

3. The applicant has not filed any rejoinder affidavit 

in :reply to the counter affidavit. Moreover, none was 

present for the applicant ~hen tho case was ••iiiA 

taken up for hearing. l, therefore, heard learned 

counsEJl for the respondents and perused the pleadings 

on record. 

4. Admittedly the criminal proceedings \\ere pending 

against the applic•nt at the time when he retired I 
' 

from service. There is a specific rule in the lnaian 

R~~lway Establishment Manual which confers powers on 
l 
l 

the authority to withhold of pensionary benefits in 

case any criminal proceeding$ are pending ag~inst an 

employee. Similar instructions have also been issued 

by the Railway Bo~rd under circular dated 14-4-1991, 

' I 
l 

a cOpy of which is annexure-e~3. Thus, there was nothing 

wrong on the part of the respondents to withhold pensiona~ 

benefits of the applicant at the time of his retirement. 

However, the responaents have specifically claimed to 

have cleared all the ~ending due~ after the criminal 

proceedings ~~re~ acqui~tai of the applicant p 

on /4-3-l991t , The applicant W4S admittedly •cquitted 

by order ddted 17-6-1993. There is, however, no 

averments as to when the above order was communicated 

the responaents. In artf case, after the communicat.i.'ln 
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of tbe oraer, the resp~Qants would have required someti•e 

to process the claims of the applicant and pay the s••• 

to him. ·I c:io not, therefore. find on the basis of 

the pleadiitgs on record that there has been any undue 
' ~elay to settling 'the clailll$ of the applicant after 

the order of acquittal was communicated to them. There 

is, therefore, no case for grant of interest on terminal 

benefits to the applicant. The averments Of the 

respondents in the counter affid~vit have to be 

~ccepted as correct in the ab$ence of a"¥ rebuttal on 

the part of the applicant who has chosen not to file 

a'f¥ rejoinder aff ida vi t. 

5. In view of the foregoing, l fino no merit in this 

application and the same is dismissed accordigly. 

The parties shall, bo~ever, bear their own costs. 

Member 6-A) 

Rubf::/ 


